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THE HARYANA CONSOLIDATION OF PROJECT LAN'D (SPECIAL

PRO\ISIONS) AMENDMENT BILL, 2025

A

BILL

fufther to amend the Haryd a Co6olidation of Project Lann (Special
Prcrisions) Act, 2017.

Be i1 enacted by the Legislature of the State of Ha.yara in the
Seventy-seventh Year offie Republic of India as follows:

1. ThisAct may becalled lhe Haryana ConsolidationofProjectLand (Special Short title.
Provisions) Amendment Act, 2026.

2. For section 7 of the Haryana Conaolidation of ProJect Land (Special substiturion of
Provisions) Act, 201 7, the followjns section shall be subsri tu red, nam e ly: ;.j]i:l"ri1 ,,

"7. Exchange ofland.- Every person to whom a notice has been issued of 2017.

under section 6 shall exercise either of the fotlowing options in such manner,
as may be prescribed for the pur?oses of consolidarion, namely:

(i) receive an oqual a.rea of land in the same revenue estate with ten percent
additional land as Jislocarion premium: or

(iij in case of non'availability of such land in the same revenue esrate,
recei ve an equal area of land i n the adjoining revenue estare alongwith
twenty percent addirional land as dislocation premium:

Provided that if a persoD fails to exercise any oplion as piovided
in clduses {ir or (irr wrrhin rhe stipula(ed penod. as provrded in lhe
notice, rhl} competenr aulhoriry shall be ar libeny to decide and proceed
further io consolidate ihe land for .he pmjecl:

Provided firrther rhat a person shall be entitled to receive such
compensation for any building or sructure existing on the project land
under his own€rship, as may be assessed by an officer not below the
rank of Execuiive Engineer.".
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STATEMENT OF ODJECTS AND REASONS

rn the Haryana Consolidation of Project Land (special Provisions)
Acl,20l7 (HaryanaActNo.2S of20l7), the objec6 are to make special provisions
to consolidale left out pockets ofland for setting up a project and for the maxers
connecled there with orincideltal lhereto. The principa] Act was amended by the
HaryanaConsolidation oIProjecr Land (Special Provisions) Amendmen!Acl,2020
(Haryana Act No. I 5 of 2020). Various Civil Writ Petitions (CWPS) have been filed
regardingcompensalion payable underseclion 7.In CWP no.15676 of20l9, titled
as MoolChand & others Versus State of Haryana and sinilar other wrii pelitions,
Hon'ble HighCourt (DB) vide ils order dated 26.09.2024 declared ultra-vires the
ibid section 7 in so far as the amount ofcompensation is concerned and directed
that parameters he followed for award of compensalion, intrerest and solatium,
benefir' ol rehabiliralion and rese(lemenr as envhaged under Secrions 26, 2?. 28.

29, 30, 3l & 32 of the Righr 10 Fair Comp€nsation and Transparency in Land
Acquis ition, Rehabilitalion and Resettlemert Act, 2013 (RFCTLARR Aco.

Accordingly, it is imperativ€ to substlule the various provisions of ibid
section 7 of the Haryana Consolidalion of Projec. Land (Special Provisions)
Amendmeni Bill, 2026 and the provision ofcompensationclausehas been replaced
with the words 'exchange ofland'.

The Haryana Consolidation of Itoject Irnd (Special Provisions) Amendment
BiI,2m6 aims to achieve the above object.

VIPI]LGOEI.
Revenue Mi nister, Haryana.

Clrandigarh :

The 16th March, 2026.
Rajiv Prashad,

Secretary.

N.r.- The above Bill was published in lhe Haryana Covemment Cazette
(Extraordinary), dated the l6th March, 2026, under proviso to Rule
128 of the Rules of Proccdurc and Co.duct of Business in ihe
Haryana Legislative Assembly.
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ANNEXURX,

Extract fmm the Haryana Consolidarion ofpmject Land
(Sp€cial ProyiBions) Act, 20t7.

)fi )o(
Sccron 7- Compen.a.,on or Land,,iequdt !atu(:-

Every person 1() whom a noticehas been issued unders€crion 6 shall exercise
eilher oflhe following optio.s in such manner as may be prescribed for the purposes
of consolidarion, namely:-

(i) Seek compensarion ar the rate ar which the adjoining taod ofthe projecr
was purchased by rhe Stale covernmenr or agency o. ar the coltector
rate for such land plus twenty percent whichever is higheri or

(ii) Seekan equal area ofland of equat vatuation in the samerevenue estale
and in case ofnon-availability ofsuch land in rhe same revenue estate.
in a neighbouring revenue eslale.

Provid€d that il a persor fails ro exercise the optior as povided in
clauses (i) or (ii) within rhe stipulared period, as provided in rhe notice.
the cornperenr authorily shall be ai liberry to decide and proceed furrher
to consolidate rhe land in accordance with either ot fie above two
opllon\

" Provided furher that where rhe person exercises $e oplion under
clause (ii), he shall reccive an additionat compensarion equal ro ten
percenl oflhe Collectorrare for such tand:

Provided further thal in either cesc, the person shal b€entitled to
receive suchcornpensation for any building orsffjcrureexisting on the
projecrland underhis ownership, asmay beassessed by an officer not
b€low the rank of Executive Bngineer.,,.
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